| TEM NO 27 COURT NO. 2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NQO(s). 8632 OF 2011

U P.JAL Nl GAM & ANR Appel I ant (s)
VERSUS
L. . C. EMP. COOP. HNG SOCI ETY LTD. & ANR. Respondent ( s)

( OFFI CE REPORT ON DEFAULT)
Date: 26/11/2012 This Appeal was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE MADAN B. LOKUR

(I' N CHAMBERS)
For Appell ant(s) M . Abhi nav Si ngh, Adv.
Ms. Midul a Ray Bharadwaj, Adv.

For Respondent (s) M. K. K Mbhan, Adv.

M. GQunnam Venkat eswara Rao , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

By way of |ast opportunity, eight weeks’ time is granted to
the counsel for the appellants to file the statenent of case.

Respondents may file the statenent of case wi thin four
weeks thereafter.
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